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A

Whether Reporters of local papers may be allowed to see the Judgement ? o
To be referred to the Reporter or not ? Tvo
WmmammLMMMmemswﬂanmwdﬂmh@mmny
Whether it needs to be circulated to other Benches of the Tribunal ?

_ORDER _

( ORDER PASSED IN CIRCULATION BY HON *BLE
MR. D.K .CHAKRAVORTY, MEMBCR)

This is an application filed by the Respondenta
in 0A No.309/91 for revisw of our judgement dated

1291041991 rendered in theiOriginal Application.

2. On going through‘the grounds raissd in the Review
Application; we are of the opinion that there is no
erTror apparent on the face of our judgement. No new
evidence his bsen producid before us warranting a review.
The Review Application is without any merit and is

dismiesed as such. -
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